HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k k%

NOTIFICATION

No: S5 o/ 3~ IRGILP Dated: /8-02 -202y

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Akhil Pathak

S/0O Pawan Kumar,
R/O W.No 3, Tehsil Mahanpur, District Kathua

vide Notification No.1826 of 2022/RG/LP Dated 11.11.2022 has

been declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)
L

No: 84dy - 3D /RG/LP Dated: /5 -02 ~J095
Copy forwarded to the: -

1 Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua. _
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Akhil Pathak, Advocate
for information and necessary action.

Assista egistrar
(L.P.Section)
N



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok %

NOTIFICATION

No: S 2 & of 2e2s” IRG/ILP Dated: /d-02--202¢"

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Anis-Ur-Rehman
S/0 Sh. Nasib Ullah Khan
R/O Chandimarh Tehsil Surankote District Poonch

vide Notification No.1846 of 2023/RG/LP Dated 06.09.2023 has

been declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar

(L.P.Section)
oA
No: Ju% -2 /RGP Dated: /8- 0> -20)%"
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Poonch.

P CPC e-Courts High Court of J&K and Ladakh, Jarhmu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Mr. Anis-Ur-Rehman, Advocate
for information and necessary action.

Assistafit Registrar
(L.P.Section)

\Vg



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok

NOTIFICATION

No: & 32 of 205" IRGILP Dated: /&-02 -802¢

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Asma Banoo
D/O Ab Majid Shah
R/O Near Hidyal Chowk, Tehsil and District Kishtwar

vide Notification No.978 of 2023/RG/LP Dated 31.05.2023 has been

declared as Absolute/Final after condonation of delay.
By Order

Assistant Registrar
(L.P.Section)

No: Dy29- uy /RG/LP Dated: /B -0 ‘,90‘.?5g

Copy forwarded to the: -

i P Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kishtwar.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Asma Banoo, Advocate
for information and necessary action.

Assist egistrar
%J (L.P.Section)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % % k%

NOTIFICATION

No: 20 ¢fross” IRGILP Dated: /8- 02 - 2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Bukhtair Hussain Shah
S/O Akram Hussain Shah
R/O Sanai, Mohalla Gani, Tehsil Surankote District Poonch

vide Notification No.109 Dated 17.06.2019 has been declared as

Absolute/Final after condonation of delay.

By Order

Assistant Registrar

(L.P.Section)
o
No: Fuy<_ </ /RGILP Dated:/P-02 203y
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3, Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Poonch. :
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jam‘m_u/Srinagar for information and

also keeping record of the same.

7. Mr. Bukhtair Hussain Shah, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)

\—’




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok ok

NOTIFICATION

No: _$ #9 ¢f»es” IRG/LP Dated: |P-82 -202 5

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Heena Choudhary
D/O Mohammad Ishaq Qureshi
R/O Near Upkar Flour Mill Gangyal, Channi Kamala, Jammu

vide Notification No.1064 Dated 10.01.2020 has been declared as

Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)

-
No: Y u<s - < /RG/LP Dated: /P~ 02 o2 S"{\
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Heena Choudhary, Advocate
for information and necessary action.

Assistalit Registrar
(L.P.Section)
-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok k%

NOTIFICATION

No: S §o <2 3re:y IRG/ILP Dated: /& -02 -202y"

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Anwaar Anjumn
S/0 Mohd Zaffir
R/O Kura, Tehsil Kalakote, District Rajouri

vide Notification No. 983 of 2022/RG/LP Dated 27.07.2022 has

been declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar

(L.P.Section)
o
No: Hy\G_ G /RGILP Dated: /8- b3 —dlp>
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri. :
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Mohd Anwaar Anjumn, Advocate
for information and necessary action.

Assistafit Registrar
(L.P.Section)

qw@(



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k k%

NOTIFICATION

No: $68) ct>o3a”  JRGILP Dated: /9- o> - 9595

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Mohd Ashaf
S/0 Abdul Wahid

R/O Near Housing Colony, Akramabad, Tehsil & District
Doda

vide Notification No.481 of 2021/RG/LP Dated 07.06.2021 has been

declared as Absolute/Final after condonation of delay.

By Order
Assistant Registrar
(L.P.Section)
'V‘/A'
No: KRUuté— 5 /RGILP Dated: /9- 02 =20,
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Doda.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Mohd Ashaf, Advocate

for information and necessary action.

Assist Registrar
(L.P.Section)

b



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k%

NOTIFICATION

No: 4 &2 otre2y” IRGILP Dated: /H-02 -209

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nirmal Singh
S/0 Parmod Singh Jamwal
R/O Rahya (Near Shiv Mandir) Tehsil Vijaypur District Samba

vide Notification No.1945 of 2023/RG/LP Dated 11.09.2023 has

been declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)

t\w/’e \.
No: P\, 2 239 /RG/LP Dated: /2. o> -209¢"
Copy forwarded to the: -
1 Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Samba. :
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Nirmal Singh, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)

Nt



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* 5k ok ok %

NOTIFICATION

No: S€3 o/>ens” IRGILP Dated: /8- 0> -0,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Prajwala Sambyal

D/O Sanjay Singh

R/O W.No.5, Near District Hospital Samba, Tehsil & District
Samba

vide Notification No.654/2022/RG/LP Dated 30.05.2022 has been

declared as Absolute/Final after condonation of delay.
By Order

Assistdnt Registrar
(L.P.Section)

No: Bugy-9( /RGLP Dated: /7 —of »QQMW '

Copy forwarded to the: -

1k Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi. .

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. : :

4. President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Prajwala Sambyal, Advocate
for information and necessary action.

Assist Registrar
(L.P.Section)

A



10

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k k ok %

NOTIFICATION

No: S8y ofrexy” [RGILP Dated: /&- 2> -222€

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Priyvanka Panhotra
D/O R.L Panhotra
R/O Rehal Tehsil Bishnah District Jammu

vide Notification No.1970 of 2023/RG/LP Dated 12.09.2023 has

been declared as Absolute/Final after condonation of delay.
By Order

Assistant Registrar
(L.P.Section)

S,

No: YuP) G2 /RGP Dated: /8 0> -Doys
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
5 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. :
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Priyanka Panhotra, Advocate
for information and necessary action.

Assistafit Registrar
(L.P.Section)

Q\a/‘.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k ¥ % %

NOTIFICATION

No: 5 &3 of>s+y” IRGILP Dated: /§ -0> - 2023

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rahul Kumar Verma
S/0O Pritam Chand
R/O Ward No.2, Opp. Kabir Nagar, Tehsil & District Kathua

vide Notification No.1681 Dated16.03.2020 has been declared as

Absolute/Final after condonation of delay.
By Order

Assistant Registrar
(L.P.Section)

No: 8 Y9y - N /IRG/ILP Dated: /8 -62 ~).o>s"('\
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srmagar for information and

also keeping record of the same.
7.  Mr. Rahul Kumar Verma, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)
e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok ok %

NOTIFICATION

No: § &6 ot »253" IRG/ILP Dated: /2-0L -9095

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Ritu Panhotra

D/O R.L. Panhotra

R/O Rehal Dhamalian,VPO Rehal Tehsil Bishnah District
Jammu

vide Notification No0.1992 of 2023/RG/LP Dated 12.09.2023 has

been declared as Absolute/Final after condonation of delay.

By Order

Assistdnt Registrar
(L.P.Section)
P o7 T

No: o /RG/LP Dated: /R - &) - )G

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website. e
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Ritu Panhotra, Advocate
for information and necessary action.

Assistdnt Registrar
(L.P.Section)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® koK k%

NOTIFICATION

No: ¢ 9% o) 20:4” IRG/ILP Dated: )9-u> —2018"

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Samriti
D/O Raj Pal
R/O H.NO.56, W.No.3, Tehsil Ramgarh, District Samba

vide Notification No.305 of 2023/RG/LP Dated 14.02.2023 has been

declared as Absolute/Final after condonation of delay.
By Order

Assistdnht Registrar
(L.P.Section)

No: BSeg_ |l /RG/LP Dated: /8- 02 -—jplsa’\
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

b. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Ms. Samriti, Advocate
for information and necessary action.

Assistdit Registrar
(L.P.Section)

Q=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % % k%

NOTIFICATION

No: $88& o 20.3" IRGILP Dated: /§-02 -2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sonia Kumari

D/O Jankar Singh

R/O Ward No.9, Nandpur Camp, Tehsil Ramgarh, District
Samba

vide Notification No.1187 of 2023/RG/LP Dated 05.06.2023 has

been declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
, (L.P.Section)

-

No: A)S7/$-2) /RGILP Dated: /B-01 -2015"

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

~ Government Gazette.
4. President, District Bar Association, Samba.
S CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Sonia Kumari, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)

ot
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % ok k%

NOTIFICATION

No: 589 of 2025" IRGILP Dated: /- 62 ->ors”

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sharful Islam
D/o Gh Mohammad Shah
R/o Kaloosa Bandipora

vide Notification No.1381 of 2021 Dated 17.11.2021 has been
declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)
i R
No: T~ — /RG/LP Dated: /£ -02 -2014"

Copy forwarded to the: -

1L Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of !
Government Gazette. \

4. President, District Bar Association, Bandipora.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on |

the official website. |
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Sharful Islam, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)

\“/“
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok % k%

NOTIFICATION

No: 9o %202 [RGILP Dated: /f-0> -201%"

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Insha Rashid

D/o Ab.Rashid Ganie

R/o Hyderpora, near Jamkesh vechiles greenpark Lane 1
Tehsil Chanapora District Srinagar

vide Notification No.747 of 2021 Dated 12.08.2021 has been
declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)
o

No: $24_2<” /RG/LP Dated: /-py - 2814~
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3t Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Insha Rashid, Advocate
for information and necessary action.

Assistdnt Registrar
(L.P.Section)

et
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% k%

NOTIFICATION

No: $79/ 27 >exs” |RGILP Dated: /§-03 - 200y~

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Liyakat Tariq Mir
S/o Lt. Tariq Ahmad Mir
R/o Jadeed Baghat Tehsil Sopore District Baramulla

vide Notification No.1085 of 2023 Dated 02.06.2023 has been
declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)
2

No: &9 32— U3 /RG/LP Dated: /(- Ql_zmsg
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
°. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
9. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Liyakat Tariq Mir, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)
-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ % %k k%

NOTIFICATION

No: S G+~ o¢f>ery /RG/ILP Dated: /&-02 —200%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Laraib Anjaleena
D/o Azad Hussain Wani
R/o Buchwara, Dalgate Tehsil & District Srinagar

vide Notification No0.1083 of 2023 Dated 02.06.2023 has been
declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar

(L.P.Section)
e

No: HSUy, - Sp /RGP Dated: /8-> —2e3¢”
Copy forwarded to the: -

1%
2.
3.

4.
5

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Ms. Laraib Anjaleena, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)
i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

NOTIFICATION

No: 993 of>05.” IRGILP Dated: /& -02—5 45y

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Suzeena Showkat

D/o Showkat Ahmad Ganai

R/o Pranabawan (Puj Mohalla) near Jamia Masjid, Tehsil
Mattan District Anantnag

vide Notification No. 325 of 2023 Dated 14.02.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistdnt Registrar

(L.P.Section)
L

No: £<°S7) -3 /RGILP Dated: (8 o> -2o3
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of |

Government Gazette. |
4. President, District Bar Association, Anantnag. |
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on |

the official website. |
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Suzeena Showkat, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)
L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok %

NOTIFICATION

No: S5y «f1ss” /RGILP Dated: /&- 03> ->0s

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rugaya Amin
D/o M Amin Maugal
R/o Zaffran Colony, Zewen Tehsil & District Srinagar

vide Notification No.1164 of 2023 Dated 03.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistdht Registrar
(L.P.Section)
e

No: §4 < ®-£l /RGP Dated: (§ 02 =%
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

s CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Rugaya Amin, Advocate
for information and necessary action.

Assistalit Registrar
(L.P.Section)

qk—mﬁ.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok ok ok

NOTIFICATION

No: 553 st rews” IRG/ILP Dated: /19.\91,-102,;;’

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Mohd. Shafi Sheikh

S/o Ali Mohd Sheikh
R/o Tungdanoo, The.Yaripora Tehsil & District Kulgam

vide Notification No0.203 of 2023 Dated 03.02.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)
, .
No: PSA<” 7| /RG/LP Dated:[g. py -3 -

Copy forwarded to the: -

 F Principal District and Sessions Judge, Kulgam.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kulgam.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Mohd. Shafi Sheikh, Advocate

...... for information and necessary action.

Assistant Registrar
(L.P.Section)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k ok

NOTIFICATION

No: 596 o 203" IRGILP Dated: /2. s . 100\

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohammad Adnan Ali
S/o Ali Mohammad Wani
R/o Wadwan,Astan mohalla Tehsil & District Budgam

vide Notification No.555 of 2021 Dated 31.03.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)

C\q/‘.
No: <>+ -8 /RGILP Dated: /4-c) “rovs~
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Mohammad Adnan Ali, Advocate
for information and necessary action.

Assistdfit Registrar
(L.P.Section)
ot

)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

NOTIFICATION

No: S97 £ 61" IRGILP Dated: /& -0» 2015

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mehnaz Parveez
D/o Parveez Ahmad
R/o Chrar-i- Shrief Tehsil Charar-i-Sharief District Budgam

vide Notification No. 498 of 2021 Dated 31.03.2021 has been

declared as Absolute/Final after condonation of delay.

By Order
Assistant Registrar
(’I:f%,Section)
No: &gﬁlg s 8 5’_ /RG/LP Dated: /@ -62 —26>5 0\
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam.
2 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Mehnaz Parveez, Advocate
for information and necessary action.

Assistant’'Registrar
(L.P.Section)
—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok k%

NOTIFICATION

No: 599 o7 103" IRGILP Dated: /9 -0 -2025"

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shugufta Amin
D/o Mohd Amin Lone
R/o Bemina Nundreshi colony Tehsil & District Srinagar

vide Notification No.1217 of 2023 Dated 05.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)
H

A

No: 5 86-92 /RG/ILP Dated: /8 o5 -Lory~
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Shugufta Amin, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)

»
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok ok ok

NOTIFICATION

No: 5799 oZ 202 IRGILP Dated: /8- p1 -2004"

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Waqgar Shafeeq

S/o Shafeeq Ahmad Awan
R/o Nowagabra-karnah, Tehsil Karnah District Kupwara

vide Notification No. 1253 of 2023 Dated 06.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
L.P.Section)
-~ ’T/d
No: §$93-0549 /RG/LP Dated: /5 .o -302% i
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Waqar Shafeeq, Advocate
for information and necessary action.

Assist Registrar
(L.P.Section)

(\/f"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k %k ok

NOTIFICATION

No: o ey 0" [RGILP Dated: /9- o0y 334"

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Adnan Ashfaq Nagash

S/o Ashfaq Ahmad Naqgash

R/o Hilal Abad 3, Qamarwari, Tehsil Central Shaltang, District
Srinagar

vide Notification No. 1795 of 2022 Dated 11.11.2022 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)
\"”(O.

No: RLpp - o€ /RG/LP Dated: /5. ) -1{2155
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. :
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Adnan Ashfaq Naqgash, Advocate
for information and necessary action.

Assist Registrar
(L.P.Section)
—

»
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %k k%

NOTIFICATION

NO: Lol »f/>n " IRG/ILP Dated: /- 03 -202¢"

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nelofar Sultan
D/o Mohammad Sultan Beigh
R/o Delina Tehsil & District Baramulla

vide Notification No. 1127 of 2023 Dated 03.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar

(I;f;&Section)
No: 6)) - 17 /RG/LP Dated: /B 0> -26)5
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
8 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Nelofar Sultan, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)

-~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok K ok

NOTIFICATION

No: oy ofr0ayv” IRGILP Dated: /f-s2-203>37

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nasir Mushtaq Parray
S/O Mushtaq Ahmad Parray
R/O Akura Mattan Tehsil Mattan District Anantnag

vide Notification No. 1137 of 2023 Dated 03.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)

No:®LJf- 2y /RGP Dated: /& —ozazaJ-gg

Copy forwarded to the: -

fii Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

2 ! Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Nasir Mushtaq Parray, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok kX

NOTIFICATION

No: 602 o/ 363" IRGILP Dated: /- 03 3025~

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Arbeena Amin
D/o Mohammad Amin Kar
R/o Mirza bagh Daulatabad Tehsil Khanyar District Srinagar

vide Notification No. 991 of 2023 Dated 31.05.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistdnt Registrar

(L.P.Section)
e T
No: B025- 3]/ J/RGILP Dated: [-0L -262%
Copy forwarded to the: -
il Principal District and Sessions Judge, Srinagar.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Arbeena Amin, Advocate
for information and necessary action.

Assistaht Registrar
(L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* koK k%

NOTIFICATION

No: 6oy ofse:y” IRGILP Dated: /8 -22 - 2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ifta Irfan
D/o Irfan Ahmad Bhat
R/o Gaziabad Anchidoora Azadpora Anantnag

vide Notification No.141 of 2023 Dated 10.02.2023 has been

declared as Absolute/Final after condonation of delay.

No: F 3 QA — Sg /RG/LP Dated: /0- 02 — 262~

By Order

Assistant Registrar
(L.P.Section)
—

L]

Copy forwarded to the: -

1.
2.
3.

4.
5]

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Ms. Ifta Irfan, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % ok %

NOTIFICATION

No: 6os” efaens” IRG/ILP Dated: /&-2 —2o24

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Feroz Bashir Shah
S/o Bashir Ahmad Shah
R/o village Sahibabad,Anantnag

vide Notification No. 781 Dated 19.09.2019 has been declared as

Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)
—

No: €39 -4Us” /RGILP Dated: /5- 02 —2025"
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Feroz Bashir Shah, Advocate
...... for information and necessary action.

Assistant Registrar
(L.P.Section)

\—?




32

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ % ok ok %

NOTIFICATION

No: £ob o/~e0ry IRGILP Dated: /5 -0z -2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Atufa Mansoor
D/o Mohammad Mansoor Magrey
R/o New colony Aliyapora Tehsil & District Shopian

vide Notification No.1006 of 2023 Dated 01.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistait Registrar
(L.P.Section)

No: @é(gﬁ, _$> JRG/LP Dated: /8 - o> "2°¢SB‘\ '

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Shopian.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Atufa Manzoor, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)

.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* koK ¥ %

NOTIFICATION

No: €67F of 20»y [RGILP Dated: /-0 -2025~

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Malik Zada Umer Farooq
S/o Mohd Sikander Malik
R/o Malik mohalla, Tehsil & District Kupwara

vide Notification No.1517 Dated 02.03.2018 has been declared as

Absolute/Final after condonation of delay.

By Order
Assistant Registrar
(L.P.Section)
-~ i “'/&
No: 8E€52 -5 9 /RGILP Dated: /£-0>-~2025
Copy forwarded to the: -
il Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
- 8 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kupwara.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Malik Zada Umer Farooq, Advocate
for information and necessary action.

Assistant'Registrar
L.P.Section)
S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %k %

NOTIFICATION

No: 6God of2e3s” IRGILP Dated: /&-02-3025~

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rafi Ahmad Sheikh
S/o Gh.Nabi Sheikh
R/o village Kandipora Tehsil Bijbehara District Anantnag

vide Notification No. 434 Dated 15.07.2019 has been declared as

Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)

A\q/e“.
No: 2660 62 /RG/LP Dated: /f-63 200§

Copy forwarded to the: -

-k Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Rafi Ahmad Sheikh, Advocate

...... for information and necessary action.

Assistant’/Registrar
(L.P.Section)
—i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %k

NOTIFICATION

No: Go? of 20§ IRGILP Dated: /g - 2015~

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Ruksana Fayaz
D/o Fayaz Ahmad Sheikh
R/o Gadoora Tehsil & District Ganderbal

vide Notification No.710 of 2021 Dated 19.07.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)

No: 86672 — 73 /RG/LP Dated: /J'- 6> - 2225~
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Ruksana Fayaz, Advocate
...... for information and necessary action.

Assistant Registrar

(L.P.Section)
bt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok %

NOTIFICATION

No: 6/0 o ,e5¢” IRGILP Dated: /- 92 ~2621"

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Seerat Naseer

D/o Naseer Ahmad Dar

R/o Housing colony Chanapora Tehsil Chanapora District
Srinagar

vide Notification No.1222 of 2023 Dated 05.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order
Assistdnt Registrar
(L.P.Section)
A
No: (J62( 8> /RGILP Dated: /{- 0> —>>5
Copy forwarded to the: -
i Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
;- Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
B CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Seerat Naseer, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)

N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok k%

NOTIFICATION

No: 6/ of2024" |RGILP Dated: /8’ -0> —2028"

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mehvish Noor
D/o Noo-u-Din Sholla
R/o H.No 160, Sir syed colony Tehsil Eidgah District Srinagar

vide Notification No0.1053 of 2021 Dated 14.09.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistdit Registrar
.P.Section)
'/‘?.'

é\L
No: 54 2/ =873 /RG/LP Dated: /&- 02 -p.22

Copy forwarded to the: -

]

1. Principal District and Sessions Judge, Srinagar.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Mehvish Noor, Advocate
...... for information and necessary action.

Assistafit Registrar
(L.P.Section)
\T/é.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R EEE

NOTIFICATION

NO: 4/ el 2001~ IRGILP Dated: /5-02 3025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Anisa Farooq
D/o Farooq Ahmad Taploo
R/o Tengpora Zoonimar Tehsil & District Srinagar

vide Notification No0.1265 of 2021 Dated 16.11.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistaht Registrar
L.P.Section)
—a,

No: #6894l /RGP Dated: /§-02 -2035~
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

i Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Anisa Farooq, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok k

NOTIFICATION

No: 612 =} 200" IRG/ILP Dated: /& - 0> —>025"

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Asia Hameed
D/o Abdul Hameed Bhat

R/o Larki-pora, Sheikh Mohalla, Padgampora Tehsil & District
Pulwama -

vide Notification No. 24/2022 Dated 23.02.2022 has been declared

as Absolute/Final after condonation of delay.

By Order
Assistant Registrar
L.P.Section)
—,
No: HL9y= RFp/RGILP Dated: /- 02 —22>§
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Pulwama.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website. _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Asia Hameed, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok

NOTIFICATION

No: bly s/ 225 [IRGILP Dated: /#- 02 —2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Junaid Sharief

S/o Peerzada Sharief U Din
R/o Peer Mohalla punzwa, Villagam Tehsil & District Kupwara

vide Notification No0.1074 of 2023 Dated 02.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)
»/A

]

No: ¥76/ - 0} /RG/LP Dated: /- 0> 2025
Copy forwarded to the: -

1] Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Junaid Sharief, Advocate
for information and necessary action.

Assistaht'Registrar
(L.P.Section)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok ok ok %

NOTIFICATION

No: 6/ ef 2025 |RGILP Dated: /5 —9 - 2028

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Gousia Mehraj

D/o Mehraj Ud Din Sofi
R/o Bundarkund Sofi Mohalla Tehsil & District Ganderbal

vide Notification No0.1046 of 2023 Dated 01.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)

L]

No: 708 -\, /RGLP Dated: /&-o2 —>©>5
Copy forwarded to the: -

i Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Gousia Mehraj, Advocate
...... for information and necessary action.

Assistant Registrar
(L.P.Section)
fo—rtl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE I

NOTIFICATION

No: 6/6 vf2e»” |RGILP Dated: /& -02 -2025"

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Javid Rasool Shah

S/o Gh.Rasool Shah ‘

R/o Jaggerpora, Machhbown mohalla Tehsil Handwara
District Kupwara

vide Notification No0.1073 of 2023 Dated 02.06.2023 has been

declared as Absolute/Final after condonation of delay.
By Order

Assistant Registrar
(L.P.Section)

N/h&.
No: £7/$- 2] __/RGILP Dated: /8-0> 40»5'%
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kupwara.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
B. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Javid Rasool Shah, Advocate
for information and necessary action.

Assist Registrar

(L.P.Section)
%V——-ee‘i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K k%

NOTIFICATION

No: £/7 o202~ |RGILP Dated: /& - 0> -1 24"

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Irffan Ahmad Malik
S/o Mushtaqg Ahmad Malik
R/o Hardu Madaum,Tangmarg Tehsil & District Baramulla

vide Notification No.1056 of 2023 Dated 01.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order
Assistant Registrar
(L.P.Section)
q *’A.
No: §722-28 /RGILP Dated: /8-23-~>2%5"
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Irfan Ahmad Malik, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)
Yol
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok %

NOTIFICATION

No: 4/8 o7 +as” IRGILP Dated: /§-02 -2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Jahangir Ahmed Malik

S/o Gulam Mohammad Malik

R/o Batnaar mohalla,Wuyan Tehsil Pampore District
Pulwama

vide Notification No.1066 of 2023 Dated 02.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar

(L.P.Section)
& \./«!
No: {729 ~2S” /RG/LP Dated: /§- 61 202§
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Mr. Jahangir Ahmed Malik, Advocate
for information and necessary action.

Assist Registrar
(L.P.Section)
—




45

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k% ¥

NOTIFICATION

No: 6/9 o726y IRG/LP Dated: /£ -,2> - 2225~

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Mehak Bashir

D/o Bashir Ahmad Hakeem
R/o Garden Lane Tehsil Chanapora District Srinagar

vide Notification No.1118 of 2023 Dated 02.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order
Assistant Registrar
(L.P.Section)
a3,
No: &2 36-Y42> /RGP Dated: /f- 62 — 2025~
Copy forwarded to the: -
)7 Principal District and Sessions Judge, Srinagar.
2 Secretary, Bar Council of India, New Delhi. -
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Mehak Bashir, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)
Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® koK k%

NOTIFICATION

No: 620 &/ 232" |RGILP Dated: /P-0) ~2018”

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mehnaz Parveen
D/o Ahmad Nazir
R/o Bhimbat, Drass Tehsil & District Kargil

vide Notification No. 200 of 2023 Dated 13.02.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)
*”J.

No: 8F43-U9 /RGP Dated: [ -02 2625~
Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Kargil.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Kargil.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Ms. Mehnaz Parveen, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)
r—"'ex
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% K %

NOTIFICATION

No: 62/ o} 228" |RGILP Dated: /f#-0> -202¢

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zakir Mehmood Khateeb
S/OAbdul Ahad Khateeb
R/O Alamdar Colony Tehsil Charar Sharief, District Budgam

vide Notification No. 24 Dated 16.05.2029 has been declared as

Absolute/Final after condonation of delay.

By Order

Assist Registrar
(L.P.Section)

No: 8—72'5.0 -5 6 /RG/LP Dated: /- v> LS

Copy forwarded to the: -

d: Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Zakir Mehmood Khateeb, Advocate
for information and necessary action.

Assist\améegistrar

(L.P.Section)

ﬁ/é‘.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % % k%

NOTIFICATION

No: 522 m)ﬂ 2525 IRGILP Dated: [8-02-202C

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Jamyang Dolkar
D/o Tashi Jigmet
R/o Skyabu House Lamayuru,Tehsil Khaltse District Leh

vide Notification No.467 of 2021 Dated 05.06.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistdnt Registrar
(L.P.Section)

No: 835} —6> /RG/LP Dated: [8-02-202C (\\ Al
Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Leh.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Leh.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Ms. Jamyang Dolkar, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k k%

NOTIFICATION

No: (23 f2exy” IRGILP Dated: /& - 02 -2032¢

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Nelofar Nazir

D/o Nazir Ahmad Lone

R/o Sogam Lolab , mohalla Mohiuddin Abad Tehsil Sogam
District Kupwara

vide Notification No0.1131 of 2023 Dated 03.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)
—

No: #26l.% 0 /RGP Dated:/{~ #2 ~2625

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kupwara.
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Nelofar Nazir, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)
o)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ¥ %

NOTIFICATION

No: 42y ¢2,ers” IRGILP Dated: /& - 0> - >0

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mudasir Ahmad Bhat
S/o Abdul Rahim Bhat
R/o Chattergul Tehsil Kangan District Ganderbal

vide Notification No0.480 of 2021 Dated 07.06.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)

No: §22)-72 /RGP Dated: /&- o2 2025~
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Mudasir Ahmad Bhat, Advocate
...... for information and necessary action.

Assistaht Registrar
(L.P.Section)
.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok k ok %k '

NOTIFICATION

No: (625 o202 IRGILP Dated: /4 - o2 ~2025"

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mian Najeeb Shams Jalal
S/o Mian Shams Ul Jalal R/o Ex. Chief Justice Residence
H.No. 11 Baghat Barzulla Tehsil & District Srinagar

vide Notification No.1077 of 2021 Dated 14.09.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
L.P.Section)
—d,

No: 8238 -A Y /RGILP Dated: /§ -0 -2628"
Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Mian Najeeb Shams Jalal, Advocate
...... for information and necessary action.

Assistdant Registrar
(L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok k%

NOTIFICATION

No: 424 =) 5.0 IRGILP Dated: (J-02 201

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Aabid Mushtaq
S/0O Mushtaqg Ahmad Dar
R/O Awanpora, Tehsil Chadoora, District Budgam
vide Notification No0.1827 of 2023 Dated 06.09.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistalit Registrar
(L.P.?ection)

ﬂ"-’-‘ o
No: B 2/75-4/ I/RGILP Dated: /F-03--20%%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Aabid Mushtaq, Advocate
for information and necessary action.

Assistant'Registrar
(L.P.Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok K ok

NOTIFICATION

No: 622 o/,en¢” IRGILP Dated: /8 -2 -2508

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ishrat Ishtiyaq
D/ Sheikh Ishtiyaqg Ahmad
R/o Khrew, Shiekh Mohalla,Tehsil Pampore, District Pulwama

vide Notification No.1059 of 2023 Dated 01.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)

y 5 (\\../wv
No: ¥ 241 -G8 /RG/LP Dated: /2~ 0> ~25>
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Pulwama.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Ishrat Ishtiyaq, Advocate
for information and necessary action.

Assistdnt Registrar
(L.P.Section)

.




54

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* sk ok ok ok

NOTIFICATION

No: €>¢ /.7~ IRGILP Dated: /2-2> —2024"

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Uzair Khurshid
S/o Khurshid Ahmad Misgar
R/o Nalbandpora Safa Kadal Tehsil & District Srinagar

vide Notification No0.1240 of 2023 Dated 05.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)
—d

No: §399-8®o< /RG/LP Dated: (§—6> -2025~
Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Uzair Khurshid, Advocate
...... for information and necessary action.

Assistant Registrar
(L.P.Section)
—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k % %

NOTIFICATION

No: £29 o4,0..~ IRGILP Dated: /- 22 20237

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Syed Iftisam Amin
D/o Syed Mohd Amin Hamdani
R/o Chandil,Nargis Bagh, Tehsil Tangmarg District Baramulla

vide Notification No. 1201 of 2023 Dated 05.06.2023 has been
declared as Absolute/Final after condonation of delay.

By Order

Assistdnt Registrar
(L.P.Section)
—

No: J806—2/2 /RG/LP Dated: [f —22— 2004~
Copy forwarded to the: -

1. Principal District and Sessions Judge, Barmulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Syed Iftisam Amin, Advocate
for information and necessary action.

Assistdnt Registrar
(L.P.Section)
i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k ¥ %

NOTIFICATION

No: 30 vf>02{ IRGILP Dated: /P -02 -202)

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sehrish Bashir
D/o Bashir Ahmad Kachoo
R/o 13 Dagapora Khanabal Anantnag

vide Notification No0.1991 of 2022 Dated 14.11.2022 has been

declared as Absolute/Final after condonation of delay.

By Order
Assistant Registrar
(L.P.Section)
o '
No: £#8/3-/9 /RGILP Dated: /[ —0>- 202
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Anantnag.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Sehrish Bashir, Advocate
for information and necessary action.

Assistant Registrar
(L.P.Section)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %k k%

NOTIFICATION

No: €2) oZrons” IRGILP Dated: [8-0> -202¢

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tabasum Jan
D/o Farooq Ahmad Lone
R/o Magam Tehsil Handwara, District Kupwara

vide Notification No0.1238 of 2023 Dated 05.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order
Assistant Registrar
L.P.Section)
a—a
No: §R20 -9£ /RGILP Dated: (¥ -0+ ~20°%s
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.
2 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kupwara.
D CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Tabasum Jan, Advocate
for information and necessary action.

Assistdnt Registrar

z\L.P.Section)
—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % % k%

NOTIFICATION

No: 63> oZ....” IRGILP Dated: (P-o> 202"

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Jaffer Ahmad lone
S/o Mohd Hayat Lone
R/o Walkul Takipora Lolab Kupwara

vide Notification No.60 Dated 06.04.2017 has been declared as

Absolute/Final after condonation of delay.

By Order

Assistaht Registrar
L.P.Section)
—

No: ) 2733 /RG/LP Dated: /) -0% "2

Copy forwarded to the: -

- Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website. :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Jaffer Ahmad lone, Advocate
for information and necessary action.

Assistant'Registrar
(L.P.Section)

ot
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % k%

NOTIFICATION

No: 63+ o/a.,.7 IRG/ILP Dated: /8 -2> 2024~

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Aamir Ahmad Shah Syed Bukhari
S/o Shams UD Din Shah Syed Bukhari
R/o Kangan Tangechatter Tesil Kangan District Ganderbal

vide Notification No0.915 of 2022 Dated 27.07.2022 has been

declared as Absolute/Final after condonation of delay.

By Order‘

Assistdnt Registrar
(L.P.Section)
N

No: D¥3y_ U /RGILP Dated: (8 - o> 205~
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Aamir Ahmad Shah Syed Bukhari, Advocate
for information and necessary action.

Assista egistrar
(L.P.Section)
ot
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok ok

NOTIFICATION

No: €2y d.03¢" /RG/ILP Dated: /R -p3 2028

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Muzamil Ahmad Tantray
S/o Ab Majeed Tantray
R/o Devu Bagh Kunzer Tehsil Tangmarg Distict Baramulla

vide Notification No. 467 Dated 10.12.2020 has been declared as

Absolute/Final after condonation of delay.

By Order

Assistarfit Registrar
(L.P.Section)
At
No: 30U/ \4F /RG/LP Dated: (6— 0> —20>)
Copy forwarded to the: -

il Principal District and Sessions Judge, Baramulla.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramullah.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Muzamil Ahmad Tantray, Advocate
...... for information and necessary action.

Assistant Registrar
(L.P.Section)
Y,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %

NOTIFICATION

No: €25 o/ .0, IRGILP Dated: g -c» 2025~

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ali Mohammad Talie
S/o Ghulam Rasool Talie
R/o Ziran Tehsil Tangmarg District Baramulla

vide Notification No. 34 Dated 15.09.2020 has been declared as

Absolute/Final after condonation of delay.

By Order

Assistant Registrar
(L.P.Section)
=

o

No: A8YQ-S7/ /RGILP Dated: (f- 2> 2235~
Copy forwarded to the: -

| Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramullah.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Ali Mohammad Talie, Advocate
for information and necessary action.

Assista egistrar
(L.P.Section)

Lo




